233 Be. Secvud AGRAHAYANA 26, 1896 (SAKA)

Hooghly Bridge Project

Amendment) Rules, 1874 (Hindl and
English wversions) published in Noti-
fication No GHM/74/147/M—TNC—
1073/16877—J—(LR) m Gujarat Go-
vernment Gazette dated the 2nd
September, 1974, under sub-section
(4) of section 82 of the Bombay
Tenancy and Agriculiural Lands Act,
1948, read with clause (e) (iii) of
the Proclamation dated the 8th Febr-
uary, 1874, issued by the President
in relation to the State of Gujarat,
together with an explanatory note
[Placed wm L:ibrary See No LT-
8778/741.

13.31 hrs.

RE SECOND HOOGHLY BRIDGE
PROJECT

SHRI SOMNATH CHATTERJEE
(Burdwan)* rose—

SHRI 8§ M BANERJEE (Kanpur)*
rose— /

MR SPEAKER‘ Only one notice
was accepted, not all,

SHRI SOMNATH CHATTERJEE:
I raise one matter because of the im-
portance of it to West Bengal. It is
about the second Hooghly bridge
project. We have seen in West Ben-
gal papers that the Central Govern-
ment is only going to bear half the
cost of the project and is not willing
to star{ even the construction of tho
project, until the State Government
agrees to bear the other half. Only
three or four days back, the Chiet®
Minister of West Bengal stated open-
ly after one of his regular visils to
Delhi that the Central Government
has agreed to bear cent per cent cost

Re. Atrocitieg on 234
Harijans

to know what i1s the rea] position,
This 1s essential because the House
18 going to conclude the session. This
is a very important project necessary
for the survival of the city of Cal-
cuita We want to know whether
it 13 going to be taken up or not. A
statement should be made on this
before the end of the session.

——

13.33 hrs

RE ATROCITIES ON HARIJANS

SHRI S, M BANERJEE (Kanpur):
My subrussion 1s directed to the hon
Minister of Home Affairs, Shri K
Brahmananda Reddy, We have heen
receiving reports of atrocities on
Harijans The last but not the least
of such reports wag the alaring
news that came day before that a
Harjan was beaten to death in
Jabalpur

MR SPEAKER: This was given
notice of by another member. It will
not be [air if T do not allow him and
allow you instead on the spur of the
moment,

SHRI S M BANERJEE: It is the
property of the House,

MR SPEAKER' It 1z my duty to
call him, the member who has given
notice of it.

SHRI § M BANERJEE: What I
am mentionuing may be in his name
You may ask your reporters, it you
like, to-record this in his name. A
Harijan was beaten to death in Jabal-
pur the day before yesterduy, I
would request the Home Mimster to
make a statement on that,
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